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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 16" March, 2017.

L. A. BILL No. 3 of 2017

A BILL FURTHER TOAMEND THE ANDHRA PRADESH VALUE ADDED
TAX ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-eighth year of the Republic of India as follows :

1. (i) This Act may be called the Andhra Pradesh Value Added shortitie and
Tax (Amendment) Act, 2017, it

(i) It shall be deemed to have come into force on and from
21%t November, 2016.

2 In the Andhra Pradesh Value Added Tax Act, 2005, In  Amendment to

Schedule-l, after entry at SI. No. 68, the following entry shall o of 2005,
be added, namely ,-

“69. Electronic Point of Sale (e_POS) Machines”.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Value Added Tax (APVAT) Act, 2005 (Act 5 of 2005) was brought
into force with effect from 01-04-2005 to levy and collect tax on sale of goods. Under the said act,
goods which are exempt from levy of tax are listed in Schedule-I appended to the Act.

Presently, Electronic Point of Sale (e_POS) Machines are taxable @ 14.5% under
Schedule-V of the Andhra Pradesh Value Added Tax Act, 2005.

Government, with a view to incentivize installation of Electronic Point of Sale (e_POS)
Machines in the business premises of the dealers facilitating payments through electronic mode by
the people in the light of demonetization of high value currency, have issued Notification vide
G.O.Ms. No. 480, Revenue (CT-II) Department, dated 21-11-2016 exempting “Electronic Point of
Sale (e_POS) Machines” from levy of tax by amending Schedule-I of the Andhra Pradesh Value

Added Tax Act, 2005 by exercising the powers vested under Section 79(1) of the Andhra Pradesh
Value Added Tax Act, 2005.

Sub-section (2) of Section 79 of the Andhra Pradesh Value Added Tax Act, 2005
contemplates introduction of Bill where notification is issued under sub-section (1) of Section 79

of the said Act, in the Legislature of the State to give effect to the alteration of the Schedule specified
in the notification.

This Bill seeks to give statutory validity to the aforesaid notification as mandated under
Section 79(2) of the Andhra Pradesh Value Added Tax Act, 2005.

YANAMALA RAMAKRISHNUDU,

Minister for Finance & Planning,
Commercial Taxes and Legislative Affairs.
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FINANCIAL MEMORANDUM

This Bill seeks to amend Schedule-I of the APVAT Act, 2005 exempting Electronic Point

of Sale (e_POS) Machines from levy of VAT. On account of such exemption, the estimated loss of
Revenue to the State will be about Rs.21.75 Cr. per annum.

YANAMALA RAMAKRISHNUDU,

Minister for Finance & Planning,
Commercial Taxes and Legislative Affairs.
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MEMORANDUM UNDER RULE 95 OF THE PROCEDURE AND CONDUCT OF
BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Value Added Tax (Amendment) Bill, 2017, after it is passed by the

State Legislature, may be submitted to Governor for his assent under Article 200 of the Constitution
of India.

YANAMALA RAMAKRISHNUDU,

Minister for Finance & Planning,
Commercial Taxes and Legislative Affairs.

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).
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